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Need to Revamp the Prime Minister Roz-
gar Yojana in Orissa

SHRI SANATAN BISI (ORISSA):
Sir, this matter is about rcvamping of
Prime Ministcr’s Rozgar Yojna in Orissa.
Sir, as per the Economic Survey of the
year 1995-96, there are about eight lakh
Sceventy cight thousand registered edu-
cated unemployed youth in Orissa. The
target the Prime Minister’s Rozgar Yojna
for 1994-95 was 7,785 out of which only
1259 bencficiarics have been disbursed

loans for different projects. It has been
reported that applicants are being asked
to- produce collatcral security but the
scheme does not envisage for collateral
security. As our State is very backward,
youth are not awarc of the various pro-
jects under the scheme and there are
some projects which are not viable and
they need more indepth discussion. Pro-
jects such as pisciculture for providing
boats, nets, ponds are very viable but
unfortunately the same are not included
in the scheme. In fitness of things, more
allocation of funds, higher targets, wider
awareness and revamping of the Prime
Minister’s Rozgar Yojna in Orissa are the
only answer for self-employment of the
educated unemployed. Thank you, Sir.

1. STATUTORY RESOLUTION SEEK-
ING DISAPPROVAL OF THE COAL
MINES PROVIDENT FUND AND MIS-
CELLANEOUS PROVISIONS (AMEND-
MENT) THIRD ORDINANCE, 1996

II. COAL MINES PROVIDENT FUND
AND MISCELLANEOUS PROVISIONS
(AMENDMENT) BILL, 1996

SHRI SATISH AGARWAL (Rajas-
than): 1 beg to move:

“That this House disapproves of
thc Coal Mines Provident Fund and
Misccllaneous Provisions (Amend-
ment) Third Ordinance, 1996 (No.
22 of 1996) promulgatcd by the
President on the 20th June, 19967

1 am moving this motion motivated by
the same spirit. I am against governance
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of the country through Ordinances. 1
know and I am very well aware that this
Ordinance was promulgated, for the first
time, on Sth January 1996 but it could
not be converted into an Act. So again
on 26th March 1996 another Ordinance
was promulgated continuing the provi-
sions of this particular Ordinance. That
tog could not be passed by Parliament.
So a Third Ordinance was promulgated
on 20th June 1996 to this effect. It is now
beforc the House for consideration.

I have moved this Statutory Resolution
seeking disapproval of the Ordinance
mainly because, right from the beginning,
I have been, basically, opposing the
promulgation of Ordinances, as I am not
in favour of governance of the country or
any State through Ordinances.

Apart from this, there are one or two
points which I would like the hon. Minis-
ter to reply. 1 am not creating more
problems for her because this is, perhaps,
the first time that she is piloting a Bill.
But I am trying to help her out in her
endeavours.

This particular Bill which has been
brought forward here makes a provision.
I quote:

It does not provide for any
superannuation pension to the em-

pldyees and for widow/widower
pension, children pension, orphan
pension in case of death of an
employee. It was, therefore, consi-
dered. necessary that the existing
Family Pension Scheme should be
substituted by a Pension Scheme
providing for retirement benefits™.

That is what the hon. Minister has said
in her statement.

I am not opposed to it. I am not
opposing the spirit of the Bill. I am not
opposing the contents of the Bill. It is a
welcome measure. It should have been
brought long, long back. But here, I am
sceking certain clarifications from the
hon. Minister. If it is for the welfare of
the employees, I would like to know
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from you as to how much money is
deposited in the Consolidated ¥und Qf
India which belongs to the employees in
the name of Mines Welfare Fund. Then,
there is another scheme which is called
the Coal Mines Family Pension Scheme,
1971. There is also arcother scheme which
is known as the Tea! Mines Deposit-
linked Insurance Scheme. Under all these
schemes, more than Rs. 1,000 crores
have been depasited in the Consolidated
Fund of India. This information is
contained in the Financial Accounts
which are available to us for the year
1994-95. These deposite are there in the
Consolidated Fund of India.

Sir, 1 made a mention the other day
about the Railway Pension Fund. The
amount therein comes to more than Rs.
5,000 crores. I also made a mention that
nearly Rs. 9,000 crores was the amount
accumulated in the Employees’ Provident
Fund.

These amounts are all deposited in the
Consolidated Fund of India. On all these
amounts, the Government of India is
paying a meagre rate of interest; it is
hardly 7 or 8 per cent. Sir, this amounts
to exploitation. This amounts to cheating
the employees, the workers, the
labourars, whose hard-carned money is
put into the Provident Fund, is deposited
under these schemes which, ultimately,
goes into the Consolidated Fund of India.
On this, the Finance Ministry or the
Government of India pays a very meagre,
or, a simple, nominal, rate of interest.

I would like to know from you, in this
connection, the factual position as to how
much is the rate of interest being paid by
the Finance Ministry_or the Government
of India on the amount in these Funds.

Secondly, in theé case of Coal Mines
Family Pcnsion Scheme, 1971, 1 find that
Rs. 841,23,11,000 was the opening
balance on 1.4.1994. Then. under the
‘Receipts’ column, there is an entry of
Rs. 108.81.,00,000. This was the amount
addcd to it. But there is no disbursement.
There is absolutely no disbursement. The
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total comes to Rs. 950.04,11.000. Is it
that there has been, absolutely, no
disburscment? Was there no case of any
payment, or, was the amount not
withdrawn? Or, was it that the
Government did not relcase any money
from the Fund? What is the position in
this regard? How is it that when there
was a certain opening balance and when
there were reccipts of more than Rs. 108
crores, there have been no disbursements
under the Coal Mines Family Pension
Schcme, 19717 Was there no death? Was
there no disablement? Was there no
casulty? Was there no case at all?
Nothing of the sort? I would be happy if
this had been the case. But Sir, we have
been reading in the newspapers now- and
then. Very heavy casulties are occurring
in the coal mines. No proper relief is
provided to them. Their conditlon is very
poor. This is apart from the fact that
there is pilferage worth hundreds of
crores. This is apart from the pilferage
that is going on. So far as welfare is
concerned, the coal-miners are in a
pitiable condition. They .do a very hard
job. So, I think, on these two counts the
hon. Minister will be able to find out the
factual position and inform this House.
Becausc the debate will take an hour or
so, in the meanwhile she can collect the
information and let the House know the
position.

With thcse words, Sir, I move my
Resolution.

Thank you very much.
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SHRI PARMESHWAR KUMAR
AGARWALLA (Bihar): Sir, many
people are encroaching upon time. For
the first time 1 am speaking on a very
important subject.

IqATIEAy (st AFmR wehw): M
FI WH F T & A i) . (HEd). ..

SHRI PARMESHWAR KUMAR
AGARWALLA (BIHAR): Mr. Vice-
Chairman, Sir, I am gratcful to you for
permitting me to speak on this very
important legislation because it concerns
the welfarc of coal mining workers, most
of whom bclong to the weaker sections of
the socicty. I, thercfore, wholchcartedly
support any such measure which is
towards amelioration of the lot of such
strata of the socicty. However, before 1
come to the actual provisions of the Bill,
I would, first of all, like to support the
Statutory Resolution moved by hon. Shri
Satish Agarwal. I support the Statutory
Resolution because of the following
reasons: 1 think, these Ordinances were
issued having an eye on the 11th Lok
Sabha Election as otherwise I do not find
any rcason why the Bill of 1993 could not
be passed in Parliament. The Ordinances
were issued threce times on the same
subject and it is a sort of record. I think,
this type of practice by the Government
is being criticised by cverybody bccause
of the propricty involved in view of this
blatant misusc of power of issue of
ordinances.

Sir, coming to the provisions of the
Bill, in the ncw section 3E(1) of the Bill
is a welcomc measurc inasmuch as it
purports to frame the scheme for the
purpose of providing for superannuation
pension, rctiring pension or permanent
total disablcment pension to the persons
employed in any coal mine or class of
coal mines to which this Act applies and
widow or widower pension, children
pension or orphan pension and life
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assurance benefits, payable to the
beneficiaries of such employees.

But, to make this Scheme successful, 1
think, introduction of safety measures in
coal mines on scientific and modern lines
is equally important and necessary. I
have been informed by the Coal Ministry
that there are as many as 70 small and
big fires going on in various coal mines.
Efforts are being made by the Coal
Ministry to extinguish these fires. But
these appear to be on paper only. 1 still
feel that the measures being taken to
extinguish these fires are yet to be
undertaken with the sericusness they
deserve. There is absolute lack of
sincerity and purpose in proper planning
for extinguishing these fires. The Safety
Department of the Coal India Ltd. and
its subsidiaries is inadequately staffed.
There is dissatisfaction because the
existing staff do not have adequate
promotional avenues. They are being
neglected in promotions etc.

1 have also brought to the notice of the
Government the loss of lives and
property which took place as a result of
the fire in the New Kenda Mines a few
years ago. 1 had also given details of yet
another accident due to failure of the
local coal authorities in the matter of
monitoring the weather reports which
were sent to them by the Meteriological
Department on time. As a result of lack
of safety in these mines and the flooding
of thesc mines, a large number of lives
were lost. It was anmnother cozl mine
accident at Ghaslitant. I understand, Sir,
only six bodics have so far been
recovercd after a lapse of one year. This
is the situation of safety in the coal
mines.

What I want to emphasise is that while
discussing about the Pension Scheme
under the Coal Mines Provident Fund
and Miscellaneous Provisions
(Amendment) Bill, we cannot ignore the
safety aspect of the working of the coal
mines. Unless safety measures are taken,
the workers may not get the relicf which
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they deserve in respect of introduction of
the Pension Scheme,

I understand that the Ghaslitant Mine
is lost for good. It cannot be worked any
more. There are more such mines where
safety measures could not be undertaken
because of lack of funds. Sir, in my
opinion, in the working of the coal
industry, senior people are concerned
with the performance during the period
of their tenure. The coal industry lacks
long-term planning and culture of looking
into long-term intcrests of the nation.
This is the rcason why the workers are
living in the most depleted conditions,
and safety is the first victim of this
culture. Yet another danger is that while
major reserves are blocked in
underground mines, only 27% production
has been achieved by the underground
mines.

Coming to sub-clause 2 of new section
3E, part (a) states that from the proposed
Pension Fund there shall be payment
made from time to time in respect of
every employee who is a member of the
Pension Scheme of such sums, not
exceeding one-fourth of the amount
payabvie to the Fund under sub-section
(1) of section 10D as the employer's
contribution as well as the employee’s
contribution, as may be specified in the
Pension Scheme. The ‘B’ part of this sub-
section states about the sums to be
contributed by the Central Government,
which may be specified by Parliament by
law.

It is really surprising that the
Government calls this pension scheme as
a welfare measure without specifically
contributing anything to it. 1 do not
understand why the specific provisions
regarding the contribution by the
Government have also not been included
in the Bill. My fear, that in the name of
the welfare scheme, the Government is
misutilising the workers’ fund without
contributing a single penny to the
scheme, appears to be well-founded. I
would like to know from the hon.
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Minister the specific contribution of the
Government in this regard.

It is really surprising that the Coal
India, after nationalisation, has usurped a
sum of more than Rs. 30,000 crores by
way of investment and Rs. 10,000 croes
by way of budgetary allocation. It has
further consumed over a few hundred
crores of rupees by way of price increases
from time to time, but the Coal Indfia
and the Coal Ministry do not have any
additional single penny to contribute
towards the welfare measures of the coal
mining workers.

With these observations I support the
Bill. T hope that the Minister will take
into consideration the observations made
by me.

THE VICE-CHAIRMAN (SHRI MD.
SALIM): Shri S.S. Ahluwalla. The hon.
Member is not present.

SHRI BRAHMAKUMAR BHATT
(GUJARAT): Sir, it is a good thing that
the Central Government is to contribute
about Rs. 28 crores for the purpose. But,
1 would like to draw the attention of the
hon. House to the conditions prevailing
in the mines. The injustice done to the
consumers of Coal India is worth taking
note of. Sir, it is a monopoly concern.
All the mines are nationalised. You
know, wherever there is monopoly, a lot
of evils automatically creep in. In the
case of the coal-mines of Coal India, it is
all the more there. There are about 400
coal mines. Its different coal-mines are
given different linkages to diffcrent
consumers, different electricity boards,
the National Thermal Power
Corporation, the Government of India
undertakings, the Railways and other
industries and to other consumers of Coal
India. Sir, what is the position? A
reailway wagon, which is supposed to
contain 58 tonnes of coal is under-loaded
at the coal-mine itsclf. Instead of 58
tonnes, 50 tonnes or 49 tonnes are loaded
and the bill is given for 58 tonnes. The
other difficulty of the consumer is that he
has to pay to the Railways freight charge
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for 58 tonnes, while he is actually
receiving 50 tonnes or 49 tonnes. This is
the most important state of affairs which

is prevailing at the concerned coal mines.

The second important thing is that the
Coal Ministry and the Coal India are just
not bothered about it. A number of
complaints, including that of the
N.T.P.C., have been made. The
Chairman of the N.T.P.C., Mr. Rajinder
Singh, is a friend of mine, because we
have worked together. He told me that it
was not only my problem, but even that
of the N.T.P.C.

Then there is a problem of the grade
slippage. They send the bill for ‘B’ grade
and give ‘D’ grade coal and they never
agree that this is so, They say, “If you,
want to have proper loading of coal or
proper sampling of coal, come to the
mines, come to the pit head of the
mines.” Who would go there? Who is
ruling there? There is no Government of
India or any other Government there. It
is only the mafia who rules there.
Moreover, whoever raises his voice, he is
finished. Nothing else. I am saying this
because 1 have got concrete proof of this.
At Ukai power station in Gujarat, a
number of complaints have been filed
against the Coal India Ltd., and the Coal
Ministry. They deliver huge stones of
sizes of 3 ft., 4 ft. and 5 ft. along with
coal. this type of huge stones are
delivered to all consumers of coal. A
number of iron articles, iron materials are
found from the mines. 1 do not know
how they are found. I am very much
surprised. Then, when a complaint is
filed, they say. “Whatever the earth is
giving, we are giving it to you.”

The House would be surprised to know
that they are not only delivering coal to
consumers but huge stones, quarry stones
and even dead bodics. Dead bodics were
delivered to the consumers. Two dead
bodies were delivered to the Ukai power
station. It is on police record. Naturally,
the police have to be informed about the
delivery of dead bodies by the Coal India
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happening.

Now there is a very important question
of jaint sampling. My Simple question to
the Coal India Ltd., and the Coal Minis-
ter is: Whether the Consumer Protection
Act would be applicable to the Govern.
ment of India or not? Why should they
not be honest to the consumers of India,
particularly, the NTPC and the State
Electricity Boards? They send ‘D’ grade
coal and charge for ‘B’ grade coal. When
a demand was made that there should be
a joint sampling at the power station end,
Mr. Sangma, the then Coal Minister ag-
reed to this demand. he has started it. I
must appreciate it. The joint sampling
was done at the power station end and
wherever the coal was delivered directly
to the power stations. That joint sampling
has always gone against the interest of
the Coal India because it was always
found that the coal delivered was ‘D’
grade. In the joint sampling work, not
only the officials of the Coal Ministry,
the officials of the State Electricity
Boards, officials of the NTPC but even
the officials of the Coal India Ltd., were
present. In all the joint sampling results,
hundreds of crores of rupees were to be
repaid by the Coal India Ltd., to its
consumers. That was the condition. But
now there is no joint sampling. This
Government claims to be a honest
Government, a transparent Government.
If they want to be fair to the people, 1
would like to put one question to this
Government: Is the Consumer Protection
Act applicable to you or not? If you
believe in honesty, if you belicve in
fairness, if you bclieve in delivery of coal
of a reaonsable type for which you are
charging, why are you afraid of joint
sampling? Thcy are afraid of joint sampl-
ing because they would have to pay back
1o consumers hundreds of crores of
rupees. Therc is no other reason for
discontinuing the joint sampling. It
should be started again. It was started
during the time of Mr. Sangma. 1 feel
hundreds of crores of rupees belonging to
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public sector undertakings are being ta-
ken away by the Coal India Ltd., openly.

SHRI DIPANKAR MUKHERIJEE
(West Bengal): When was it started?
When was it stopped?

SHRI BRAHMAKUMAR BHATT: It
was startcd by Mr. Sangma. I agree that
it was stopped by Mr. Panja. Therefore, 1
would like to know from the Coal Minis-
ter whether they would like to start the
joint sampling again or not.

SHRI DIPANKAR MUKHERIJEE:
When it was stopped, 1 wrote thrce

letters to thc then Prime Minister. ...(In-
terruptions)....

SHRI BRAHMAKUMAR BHATT:
But why are you so much irritated?

Whatever I was mentioning was a fact.
Mr. Panja discontinued it, may be two
years beofre. 1 agree. But this Govern-

ment, a Left Government or a Leftist
Government or Left to the Centre
Government or whatever it is, which

claims to be fair and honest should start
joint sampling work again. Or should
they take hundreds of crores of rupees
from the people in a dishonest way? That
is the question 1 am raising here. That is
the question 1 am raising to which there
should be a proper reply. Therefore, my
submission to the House is, whatever is
happening at the coal mines should be
taken note of. You give money to the
mine workers. I have no objection. 1 am
not against the workers. I am for the
workers. 1 have always been furthering
their cause and have gone to jail half a
dozen times. I am not a man to oppose
this motion. It is a good meausre in the
interest of thc workers. But whatever is
wrong, whatever is not honest, whatever
is not fair, has also to be upheld. There-
fore, I am placing the position before the
House. What is happening in monsoon?
In monsoon, there is some rain. Only the
powder of coal is delivered to the con-
sumer. And because of water, the pow-
der of coal becomes so thick that even
the RCC cannot compete with this mate-
rial. ¥f it is to be taken off the wagons, a
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lIot of persons have to be engaged to see
that the wagons are emptied. Otherwise,
there will be demurrage. All sorts of
matcrial are dclivered from the mines.
That also should be borne in mind by the
Government.

Lastly, I would submit that the only
way out, reasonable way out, is the
washerios. If the washeries are there, you
charge the consumers. There is no objec-
tion. It is a demand of the NTPC, the
Government’s own organisation, which is
thc main gencrating house of this coun-
try. They arc also demanding washeries.
Whatever is the charge, it may be taken
from the consumers. If there are
whasheries, coal can be delivered to the
consumer and the equipment may not be
damaged while crushing coal.

While supporting the Bill, the spirit
behind the Bill, I suggest that whatever is
the other side of the whole things, what-
ever is the other side of the mines, may
also be taken into consideration by the
Government. Thank you.

THE VICE-CHAIRMAN (SHRI MD.
SALIM): Shri Vayalar Ravi. Not there.
Shri Sanatan Bisi.

SHRI SANATAN BISI (Orissa):
Thank you, Mr. Vice-Chairman, for giv-
ing me this opportunity.

This is a very good legislation. As you
know, the United Front Government is
committed to the well-being of the poor,
to the well-being of the labour section of
the society. As far as the Bill is con-
cerned, the provisions originated in the
year 1947. In the original Act, there was
only a provision for the payment of
bonus. But, subsequently, in the yecar
1948, it was amended. Because of prema-
ture deaths, the Family Pension Scheme
was introduced. Thereafter, the old-age
pension as well as the survivor benefit
was given.

As far as the present legislation is
concerned, it is a welcome proposal be-
cause of the fact that under section 3A,
there is contitution of a Board of Trus-
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tees. The functions of the Board are the
follows. The Board shall administer the
fund vested in it, the Board shall perform
such other like functions like administer-
ing the Coal Mines Family Pension
Scheme, the Second Insurance Scheme,
etc. Accordingly, the Board of Trustees
of the Coal Mines Provident Fund recom-
mended the scheme. Because this scheme
has to be approved by both the Houses
of Parliament under section 7A, this Bill
has come up before this House.

So far as safety measures that are being
discussed here are concerned, I humbly
submit that as per the Mines Act, 1652,
special stress is being laid. Internal safety
is also being monitored; altertness is also
regulated; and periodic review of safety is
being done. Safety audit reports are sub-
mitted from time to time by various
authorities or inspectors and safety is
monitored. under the Compensation Act,
1923, compensations are being paid.

When all these things are there, there
is no lacuna so far as the Bill is con-
cerned and it is for the welfare of labour-
ers. I whole heartedly support the Bill
and I am sure that the entire House will
support the Bill. Thank you.

SHRI JIBON ROY (West Bengal):
Sir, 1 rise to suport the provision of
pension for the coal miners. But I cannot
support the Bill for the way in which it
has been formilated and presented. Sir, I
find that the Government is commending
all the labour Bills indiscriminately pre-
pared by the previous Government with-
out scrutiny. I feel, Sir, it will harm the
workers and their cause. Some scrutiny is
necessary. Take for intance this Bill.
Through this Bill, the Government
sought the enabling authority to divert all
the assets from the family pension
scheme to a new pension scheme, and
also to divert an amount equivalent to
the contribution of both the employer
and the employee in the family pension
scheme to the Pension scheme, and it has
been mentioned that a scheme will be
formulated. Sir, the Government wants
to give the enabling authority a power to
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divert the funds blindly without providing
for the scheme at all. Where is the
scheme? Yesterday in the Bill which was
passed by this agust House, there was a
clear indication of the scheme and it was
tabled on the floor of this House. Now,
we do not know as to what the scheme is.
Where is it and what is there in the
scheme? We are asked to pass this Bill
giving the authority for diversion of
funds. I would like to draw the attention
of the hon. Minister to the fact whether
she knows that there was a national level
agreement, signed in the year 1984, by all
the national trade unions, and finally, it
was given the tripartite status. The tripar-
tite agreement was as good as law. Now,
according to that agreement, all the par-
ties have formulated a pension scheme
for the coal miners on the basis of equal
contribution, both from the employer and
the employee. Accordingly an amount
coming to two per cent of the wage of
the coal miner is deducted every month
from his wage towards pension. But no-
thing has been mentioned in the Bill. 1
can understand, if two per cent is contri-
buted by both the sides, the corpus of the
fund will be small. T can agree with that
suggestion also. I can also agree If all the
assets of the family pension scheme and I
can also agree to increase the contribu-
tion, and the abolition of the family
pension scheme and that money could go
to the new scheme. But where is that
provision? Nothing has bcen mentioned
in this scheme about the contribution
from both the parties, as was provided in
the 1984 agreement. Secondly, where has
that money gone which was being reco-
vered since 1989? Therefore, it was
necessary for the Government to take
some time and scrutinise the entire thing,
discuss the entire thing with the trade
unions, and if necessary, a House Com-
mittee could have been formed. If you so
desire, we will pass the Bill. But all these
Questions are required to be answered.
Firstly, I want the hon. Minister to assure
the House that when the scheme will be
finalised afterwards, it will be finalised in
consultation with all the trade unions and
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it will be finalised in consultation with the
JPCCl—Joint Consultative Committee of
Coal Workers. Secondly, 1 want an assur-
ance from the hon. Minister in this au-
gust House that all monies—two per cent
from the employer and two per cent from
the employee—which have been reco-
vered since 1989, will be diverted to the
new pension scheme. Thirdly, the hon.
Minister should assure the House that
while formulating the scheme, the recom-
mendations of the Tripartite Agreement
of 1984 will be taken into account. If the
hon. Minister agrees with me on these
points, 1 will support the Bill
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THE VICE-CHAIRMAN (SHRI MD.
SALIM): Shri Margabandu.

SHRI SATISH AGARWAL: Sir, to-
day is his birthday. So he should be given
WO minutes more.

SHRI R. MARGABANDU (TAMIL
NADU): Sir, I would like to move an
amendment. I want that the words ‘who
is a member of the Pension Scheme’
should be deleted from Clause 3(2). The
reason is this. It is a beneficial legislation.
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It provides superannuation pension, retir-
ing pension, permanent total disablement
pension, widow or widower pension, chil-
dren pension or orphapn pension, etc.
There is a clause that if an employee is a
member of the Pension Scheme then only
he will get the benefit. I want that all the
employees should be given this benefit. It
should not be restricted to only those
employees who become members of the
Pension Scheme. Then it will be of no
use. If an employee does not become a
member of the Pension Scheme, whether
knowing or unknowingly, he will be dep-
rived of the benefits which accrue to him.

That clause has to be deleted. There
are mines owned by the Government.
There are quasi-Government mines and
there are private mines. This Bill pro-
vides for employer’s contribution and em-
ployee’s contribution. No mention has
been made about Government’s contribu-
tion. If the quasi-Government mines and
the privatc mines run into losses, the
workers will suffer. The Government
should also contribute so as to safeguard
the workers’ interests. A suitable amend-
ment to this effect should be made in the
Bill. The original Act of 1948 was
amended in 1971 and Section 3E was
introduced. There was no classification. It
applied to all employees. By amending
this, it is now restricted to the members
only. So, this clause should be removed.
The Employees Provident Funds and
Miscellaneous Provisions (Amendment)
Bill was referred to a Select Committee
of the Rajya Sabha. This Bill should also
be referred to a Select Committee. I am
dealing with certain cases in respect of
Neyveli coal mines. Lands were acquired
for the mines but the land owners were
not paid proper compensation. Under
Section 18 of the Land acquisition Act,
they have to go to the court. If a house is
taken, an alternative house site has to be
provided. If land is taken, an alternative
piece of land should be provided for
cultivation by the owners. But lands have
been taken and houses have been taken
and the owners have bcen left without
land or house. They are sceking jobs in
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these mines. But they are not being given
jobs. So, they are jobless, landless and
without a house. There is a lot of agita-
tion. The people who have lost their
lands are agitated. On several occasions I
brought this to the notice of this House.
But it has not been taken into considera-
tion. I appeal to the hon. Minister to pay
special attention to the Neyveli lignite
Corporation. The Corporation is being
looted by the officers there. People who
are seeking jobs are not being given jobs.
If special atténtion is not paid to the
Neyveli Lignite Corporation, it will go
into liquidation. With these words I wel-
come this Bill,

Thank you.
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¥ Since you moved the Resolution, you.
have to reply to it first and then the
Minister will reply tc the debate.

SHRI SATISH AGARWAL: Mr.
Vice-Chairman, Sir, at the very outset, I
have made it abundantly clear that we, as
a party, are supporting the provisions of
the Bill. But the -3vatutory Resolution

which I moved is on account of certain of
my basic instincts—] am opposed to
promulgation of Ordinances and govern-
ance of the country through Ordinances.
This is one point.

There are certain other points which
were raised by other hon. Members,
lastly by Mr. Gaya Singh. Mr. Jibon Roy,
Mr. P K. Agarwal and Shri
Brahmakumar Bhatt, who is an experi-
enced hand in coal matters, also spoke.

The problems with regard to coal in-
dustry as such are stupendous. I do hope
that—of course, I am going to seek the
leave of the House to withdraw my Re-
solution—the Minister would bear in
mind the specific points raised by the
Members during the debate on the Bill
because experience over the years has
proved that the nationalisation of the coal
industry has not brought about the de-
sired results which were expected of such
a move. Unfortunately, this is one of
those arcas where we have practically
failed.

You ask any Member who comes from
that side of the country, from Bihar and
its adjoining areas. It is well known—you
ask anyone¢, from your own party, Mr.
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Vice-Chairman—that mafia gangs are rui-
ing the roost in Dhanbad. There is a
shortage of coal. Mr. Bhatt has said that
if you pay for S8 tonnes of coal, they will
load 50 tonnes. In addition, there is
pilferage during transit. I, as the Chair-
man of the PAC, submitted reports for
1981, 1982 and 1983 and commented on
the bad quality of coal being supplied by
them even though the price charged was
high. So, there are many problems. Mr.
P.K. Agarwal comes from that area. He
is a master on the coal subject. Mr. Gaya
Singh, Mr. Jibon Roy and Mr. Bhatt
have also raised very valid points. Even if
the Minister is not able to reply to them,
we are not going to insist on it because
we know it is for the first time that she is
piloting a Bill. But there are certain
important questions such as the rate of
interest being paid on the deposits. Lakhs
of workers are being exploited.
Thousands of crores of rupees are being
locked up in the pension funds of the
Government. Only yesterday 1 made that
point during the debate on the Railway
Budget. I said that more than Rs. 5,000
crores was locked up in one of the
government of India’s pension funds. In
the earlier pension scheme also, more
than Rs. 9,000 crores was locked up. In
this particular case, more than Rs. 1,000
crores was locked up. Overall, about Rs.
20,000 crores under three schemes which
belong to the labourers is deposited in
the Consolidated Fund of India adminis-
tered by the Ministry of Finance. The
Government is paying 14% interest on its
market borrowings. But it is paying on
the pension funds of the labourers a
meagre rate of interest. For whom are
these pensions meant? These are meant
for widows. These are meant for the
disabled. These are meant for the or-
phans. Sp, this is highly criminal on the
part of the Government of India to pay a
very meagre rate of interest of 7-8% on
these pension funds which bclong to the
labourers, coal miners and other workers.
Do you know under what circumstances
the coal miners work? We can see it on
the television. Imagine the plight of these
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people when there is a tragedy or when
there are floods in the coal mines. We
cannot bear the sight of it. Somc time
ago, when there were floods in the coal
mines, I think Mr. Jagdish Tytler went
there. The coal miners work under very
pitiable conditions. Therefore, do some-
thing for them. If you cannot manage it,
then the time has come for parallel func-
tioning of the workers in the management
of these funds. You put the workers
themselves in charge of a particular coal
field area, or you-de-nationalise the coal
industry, Now we are, in fact, putting an
additional burden on the exchequer. We
are not bringing happiness to the coal
miners. We are not adding anything to
the Consolidated Fund of India.

This is a very pitiable condition. I hope
you will come forward with your assuran-
ces. All the Members have supported the
provisions. My party has also supported
it. I support it. I am not opposed to the
contents of the Bill, the spirit behind this
Bill. It is in the interests of widows,
orphans and mine workers.

So, thank you, Mr. Vice-Chairman. 1
scek leave of the House to withdraw my
Statutory Resolution disapproving the
Coal Mines Provident Fund and Miscel-
laneous Provisions (Amendment) Third
Ordinance, 1996.

The Statutory Resolution was, by leave,
withdrawn.
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The Statutory Resolution was— by leave,
withdrawan.

THE VICE-CHAIRMAN (SHRI MD.
SALIM): I shall now put the motion
moved by Smt. Kanti Singh to vote.

the quesiton is
““That the Rill further to amend the
Coal Mines Provident Fund and
Miscellaneous Provisions Act, 1948,

as passed by Lok Sabha, be taken
into consideration.

The motion was adoptred.

THE VICE-CHAIRMAN (SHRI MD.
SALIM): We shall now take up clause-
by-clause consideraiton of the Bill.

Clause 2 to 4 were added to the Bill.
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Clause 5 (Substitution of new section for
section 3E)

SHRI JIBON ROY
BENGAL): Sir 1 move:

1. That at page 2, line 26, after the
word “Scheme” the
following words and figures
be inserted, namely:—

(WEST

“and an amount equivalent

to 2% of wage of the
employee being the
cmployees’ contribution
alongwith a matching

contribution by employers
as formulated by National
Coal Wage Agreement 111,
1984.”

2. That at page 2, after line 32, the

following be inserted,
nemely:—
“(e) the amount lying

accumulated with the
management of Coal India
Limited on account of
deduction of 2% of wage of
employees per month from
1-1-89 towards pension fund
with interest alongwith the

matching contribution of
employers on that
accumulation.”

The questions were put and the motions
were negatived.

Clause 5 was added to the Bill.
Clauses 6 to 8 were added to the Bill

Clause 9 (Substitution of new Schedeule
for the Second Schedule)

SHRI JIBON ROY: Sir, I move:

3. That at page 3, line 18, after words
‘‘contribution to the Fund” the
words and figures “as
formulated by National Coal
Wage Agreement 111, 1984
be inserted.

The question was put and the
motion was negative.
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Clause 9 was added to the Bill.
Clause 10 was added 1o the
Bill.

Clause 1, the Enacting Formula
and the Title were added to the
Bill.

SHRIMATI KANTI
SINGH: Sir, I move that the
Bill be passed.

The gquesiton was put and the
motion was adopted.

THE WORKING JOURNALISTS AND
OTHER NEWSPAPER EMPLOYEES
(CONDITIONS OF SERVICE) AND

MISCELLANEOUS PROVISIONS
(AMENDMENT) BILL, 1995

THE MINISTER OF LABQUR
(SHRI M. ARUNACHALAM): Sir, 1

move:

“That the Bill further to amend the
Working Journalists and other
Newspaper Employees (Conditions
of Service) and Miscellaneous
provisions Act, 1995, be taken into
consideration.”

Sir, the Working Journalists and Other
Newspaper Employees (Conditions of
Service) and Miscellaneous Provisions
Act, 1955 provides for regulation of
conditions of service of working
journalists and other persons employed in
newspaper establishments. Section 9 of
the Act provides for the constitution of a
Wage Board for fixing or revising the
wages in respect of working jounalists,
and 13C of the Act provides for the
constituton of a similar Board in respect
of non-journalist newspaper employees.
Under the provisons of these sections,
cach Board shall consist of two persons
representing employers in relation to
newspaper establishements, two persons
representing working journalists or, as

Employees (conditions o0f392
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the case may be, non-journalist newpaper
employees, and three independent
persons, one of whom shall be a person
who is, or has been a Judge of a High
Court of the Supreme Court and who
shall be appointed by the Central
Government as the Chairman of the
Board. The Central Government had
constituted on 2nd September, 1994 two
Wage Boards, one for working journalists
and the other for non-journalist
newspaper employees. There have been
demands from employers, working
journalists and non-journalist newspaper
employees to increase the representation
for each category in the Wage Boards to
provide for wider representation. It is,
therefore, proposed to amend clauses (a)
to (c) of secitons 9 and 13C of the Act to
provide for wider representation to all
the constituents of the Wage Boards by
increasing the number of representative
by one for each such category. The
amendment will enable the Central
Government to provide broad base not
only to the existing Wage Boards but also
to the Wage Boards that may be
constituted in future. The amending Bill
has been introdueced for this purpose. Sir,
I would request the House to take it for
consideration and pass it without any
discussion.

The question was proposed.

THE VICE-CHAIRMAN (SHRI MD.
SLIM): Mr. V. Narayanasamy. He is not
here.

SHRI N. GIRI PRASAD: Sir, it is
already delayed. (Interruptions)......

THE VICE-CHAIRMAN (SHRI MD.
SALIM): But, some names are there.
...... (Interruptions)..... Dr. Mahesh
Chandra Sharma.
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